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Notifications under sub-section (4) of 
section 39 of the Delhi Sikh Gur­
<lwaras Act, 1971 :-

(1) Hindi translatipn of the Delhi 
Sikh Gurdwaras (Second 
Amendment) Rules, 19':"4, pub­
lished in Notification No. F.18/ 
17 /74-Jdl. in Delhi Gazette 
dated the 7th ·November, 1974. 

(2) Hindi translation of the Delhi 
Sikh Gurdw'ara Management 
Committee (Election of ]\.'[em­
bers) (Amendment) Rule�. 1974, 
published in Notification No. 
F.18(19)/73-Judl. in Delhi 
Gazette dated the 19th Novem­
ber, 1974. 

(3 ) Hindi tn·nslation of the Dc•lhi 
Sikh Ct1rdwara Management 
Committee (Registration of 
Electors) (Second Amendment) 
,Rules, 1974, publii;hed in Noti­
fication No. F.18(19)/73-Judl. 
in Delhi Gazette dated the 19th 
November. 1974 

[Pbcerl in Library See No LT· 
8670/74]. 

GUJARAT GovERNMENT ORDERS UNDER 

GUJARAT VACANT LANDS IN URBAN 

AREAS (PROHIBITION OF ALIENATION) 

AcT, 1972 

SHRI DALBIR SINGH: I beg to 
18y on the Table -

(i) A copy of the following Gujarat 
Government Orders under sub-section 
(4) of section 7 of the Gujarat Vcicant 
Lands in Urban Areas (Prohibition of 
Alienation) Act, 1972. read with clause 
(c) (iii) of the Proclamation dated the 
�)th February, 1974 issued by the 
President in relation to the State of 
Gujarat:-

(1) Order No. VCT-1473/93988-V 
cl&ted the 17th August, 1974 
in the case 
operative 
Ahmedabad. 

of Parnakun.i Co­
Housing Society 

(2) Order No. VCT-1973/220/V dt. 
the 22nd August, 1974 in the 

case of Shri Pravinsinh Bhag-
vansing, Village Andada, 
Taluka Ankleshwar, District 
Broach. 

(3) Order No. VCT-14.73/89031-V 
dated the 27th August, 1974 
in case of Sarvashri Ambalal 
Maneklal and Rameshchandra 
Manekalal, village Hathijan, 
Taluka Dascroi, District 
Ahmed a bad. 

(4) Order No. VCT-3073/101343-V 
dated the 4th September. 1974 
in the case of Shri D. K. Mar­
fatia of Surat. 

(5) Order No. VCT-1473/91491-V 
dated the 10th September, 1974 
in the case of New Gokuln.agar 
Cooperative Housing Society 
Limited, Vatra, Taluka Dascroi, 
District Ahmedabacl. 

(ti) Order No. VCT-J 773/ 12!1012-V 
dated the J 7th September, 1974 '>,,: 
in the cas0 of Shri Triloknagar 
Cooperative Housing . Society 
Limited. Baroda 

(7) Order No. VCT-1773/75128-V 
dated the 21st Se!}tember, 197<! 
in the case of · Jai Jagannath 
Cooperative Housing Socie-ly 
Limited, Ahmedabacl. 

(8) Order No VCT-3074/19138-V 
dated the 24th September, 1974 
in the case of Jay Gangeshwar 
Cooperative Housing Society, 
Limited, Surat. 

(9) Order No. VCT 1474/57058-V 
dated the 26th September, 1974 
in the case of Marana Apart­
ment Cooperative Hom,ing 
society Limited, Ahmedabad. 

(10) OTder No. VCT-1473/121831-V 
dated the 5th October, J!l74 in 
the case of New Alaknancla 
Cooperative Housing Society 
Limited, Vastrapur. 

(11) Order Nr VCT-1173/141658-V 
dated the 7th October, 1974 in 
the case rf Shri Rajder:1 Co­
operative Housing Sociely 
Limited, Ranip Taluka city, 
District Ahmedabad. 
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<I2) Order  No.  VCT 147397996-V 
dated the 8th October,  1974 
in  the case of Nav Rachna 
Cooperative  Housing  Society 
Limited, Ahmedabad.

03) Order No.  VCT-317433*73-V
dated the 9th  October, 1974 in 
the  case ol  Sarvashn  Hir i 
.Tesang and Lavn Ratna, Nanti- 
Kerala, Taluka  Vndhvan, Dis
trict Surendranagai

(14) Order  No   VCT-247391000-V
dated the 10th October, 1M74 m 
the case of  Knshn nagar Co
operative   Housing,   Socielv
Limited. Nadiad. District Kan a

(15) Order  No.  VCT-2473133733-V
dated the 10th October, 1974 in 
the  case  of Shn Babarbh.u 
Gamrbhai,  Ramnagar,  Taluka
Anand, District Kaira.

(lb) Order  No   VCT 287439006-V
dated the 10th October, 1974 in 
the case ol Shri G. M Chuda- 
sama oi Raikit

(17) Order  No   VCT-2873lr>14-V
dated the 10th  Oetobei,  1974 
in the  case  ot Kalyun Co
operative   Housing   Soeie* v
Limited Upleta,  Districi  Rrf'- 
kot

(18) Order  No  VCT 3074 791*63 V
iated the 10th October. 1>74 in 
the case ol Shnmati Savitaben 
Maganlul   Nyak  Kadodara 
Taluka Palsana, District Sura

(If)) Order  No  VCT-1773109260-V 
dated the 10th October, l'»74 ir 
the case  of Swamibagh Co
operative   Housing  Sonet \ 
Limited. . Manialmn   Taluka 
Baroda

(20) Order  No  VCT-U7469000-Y 
dated the 14th October, 1974 m 
the case of Husem Coopera
tive Housing  Society  Limited, 
Vejalrpur, Taluka city, District 
Ahmed abad.

(21) Order  No. VCT-307487437-V 
4ated the 15th October, 1974 in 
the catse of Shri Bfaskhubhai 
Uftibtuki Deaai, A»troli. Taluka 
Palaana District Surat.

<22) Order  No  VCT 1474812033-V 
dated the loth October, 1«#74 m 
the case of Shn asluhai Da- 
babhai Patel of Shahwade ami 
others,  Shah wadi Taluka city, 
District Ahmedabad.

Order  No  VCT 287423730-V
dated tht* 15th Octobcr, 1974 m 
tne  case it  I ail  \ufiur Co
operative Housing society (pro
posed) Raikot

(24) Order   No  VCT-SR59572 
dated the  12th August, 1S»74 
m the case  ol Shn Nanubhai 
Jethabhai Patel, Ahmedabad.

(25) Order No VCT-SR19273 dated 
the 17th August, 1974 *n  the 
cast  ol  Shn  Gulmoama-J 
Kciclurbhai, Ahmedaoad

(26) Order  No   \ CTSR . 57  j
dated the 27th August, 1974 in 
tht crnr ol Mo Bhagvat Pt 11o- 
.eums  Ahmedabad

(27) Order  a   VCTSR -'2047ri
d«iti d the 1 51h September. I0! 
m the case ol Laxmi Coopera
tive Industnal  FMnle Limited. 
Ahmedabad

(28) Ordei No VCTSR367* dated 
the 13th September, 1974 m the 
case ol Ms Best Pharmaceuti
cals  and  Chemicals  Factory 
Ahmedabad

129) Order   No   VCTSR12773
dated the 13th September, 1974 
in the case cf Ganesh Copera- 
tive Industrial Estate, Ahmedâ 
bad

(30) Order   No  VCTS«1327(3)
dated the 21st September,  1974 
m the case of Kalpa Vraksh 
Theater  Private  Limited, Ah
medabad

(31) Order   No.  VCTSR1467(3)
dated the 25th September, 1974 
m the case of Shri Bhikhabhai 
Somnath Patel of Ahmedabad

(32) Order   No.  VCTSR1337(3)
dated the 26th September, 1974 
in the case of Vflcram Vikash 
Mandal  Owners’  Association. 
Ahmedabad.
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(33) Order No VCT/SR/56/7«5 dated 
the 30th September, 1974 in the 
case ot Shrim&ti Asharafu- 
namsha Begam Tale Mohamed 
Khenji Vmzoi, Taluka Dascroi, 
District Ahmedabad

(34) Order Na VCT/SR/156/7(3)
dated the 5th October, 1974 in 
the case of Han Om Enterprise 
Ahmedabad

05) Order No VCT/SR/155/74
dated the 5th October, 1974 m 
the case of Nikunj Traders, Ah­
medabad

(36) Order No VCT/SR/159/7J 
dated the* 11th October, 1974 in 
the case of Rexroth Maneklal 
Industries Limited Ahmedn- 
bad

<37) Order No VCT/SR/145/7(3) 
dated the 21st October, 1974 in 
the case of Shreeji Corporation 
Ahmedabad

K18) Order No VCT/SR/119/74 dt 
the 13th September 1974 m the 
case ot Baroda Industrial Deve­
lopment Corporation Ltd 
Bar odd

H‘»  Order No VCT/SR/57/74 dt 
the 27th September, 1974 in 
1he case of Shn Sidhanath 
Mahadev Trust Chhani Ta’uka 
Baroda

(40) Order No VCT/SR/58/74, dt 
the 27th September 1974 m the 
case of Shn Shivratn Paroa 
Trust Chhani Taluka Baroda

(41) Order No VCT/SR/U3/74
dated the 5th October 1974 m 
+he case ot Baroda Productivity 
Council Baroda

(42) Order No VCT/SR/59/74 dt 
the 5th October 1974 m Ihe 
case of Shri Bhikabhai Kilabhai 
Girasia V Bhilanur Taluk j  
Dabhai

(43) Order No VCT/SR/116/74 
dated the 14th October, 1974 m 
the case of Noble Rubber In­
dustries, Baroda

(44) Order No VCT/SR/43/7T' 3 .  
tile 17th August, 1974 in <J* 
case of Shri Parshottamdas 
Pranjivandas, Surat

<45) Order No VCT/SR/44/74, dt 
the 17th August, 1974 in the 
case of Shri Chandrafcatrt 
Pranjivandas, Surat

(48) Order No VCT/SR/42/74 dt. tfe 
17th August, 1974 in the cats e£ 
Shn Pramodkumar Pranjiva*- 
das, Surat

<47) Order No VCT/SR/36/74 dt the 
21st August, 1974 in the case *f 
Mitsui Mills, Bombay

(48) Order No VCT/SR/47/74 dt 
the Hth September 1974 m the 
case of Shri Dahjagir Mamgi*i 
Gosai, Vankaneda Taluka 
Palsana, Distt Surat

(49) Order No VCT/SR/45/74, dt 
the 11th September, 1974 m 
the case of Shrimati Mofan- 
ben I«jhwar!al Gandhi Surat

(50) Order No VCT/SR/58/74 dt 
the 12th September 1974 in 
♦he case oi Shn Ram Indus­
trial Coop Services Society 
Ltd Surat

(51) Order No VCT/SR/76/'r4 dated 
the 19th October 1074 m the 
'•a«sc of Sarvagnik Educatioai 
Society, Surat

(52; Order No CG/VCT/SR/  J/74 
dated the 31st August 1974 in 
the case of finpi Agro Equipment 
Pnvate Li Antal i a Taluka 
Gandevi

(*>3) Order No TNC/VCT/SR/257/ 
WS 8336 dt the 4th August, 1974 
in the case of Shri Nileshkumar 
Kanaksmg Solanki

(54) Order No TNC/VCT/SR/260/ 
WS-8423 dt the 12th August
1974 in the case of Shri Gor- 
dhanbhai Ambalal Patel Chik- 
hodra

(55) Order No TNC/VCT/SR/267/ 
WS 8421 dt. the 14th August, 
7* in the cage «£ Vteodbhai
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Ravjibhai Patel Vallabh Vidh 
yanagar Taluka Ancnd

56) Oder  No TNC/VCT/SR/269/ 
WŜ 53  dt the 16th August 
1974  In the case of Mambhai 
Ranjibhai and others Shekhadi 
taluka Petlad

*57) Olrder No   TNC/VCT/SR/70/
WS8448 dt the lth August 
74 in the case of Charutai 
Vidyairandal Vallabh Vidya 
nagar

58) Order No   TNC/VCT/SR/.99
dt 19th August 1974 m the case 
of Cayto Pvt Ltd  An and

*59) Order No   TNC/VCT/SR/80
WS8566 dt 20th August 1974 
m the case of Sabarmati Ah 
ram Gaushala Trust Bidai

60) Order  No  TNG/VCT/282  WS
8582 dt 20th August  1974  in 
the case of Maganbhai Budtn 
bhai Chaklashi Pati Nadiad

bl) Order No TNC/SR/58fa040 d1 
20th August 1974 m the 
of Ramanlal  Amratla  Patel 
Cambay

6) Order No   TNC/VCT SR/2.8
WS 8482 dt the 26th Septemoer 
1974 in  the case of Ottambhai 
Dahyabhai Solankj and others 
of enavi Taluka Nadial

63) Order No   TNC/VCT/SR/197
WS9077 dt the  3rd  Octol er 
1974 m the  n** ol Shu Mam 
bhai Batharbhai Uttarsanda

64) Order No   TNC/VCT/SR/1 1
WS 92J3 dt tht 24th October 
1974 in the case oi  Ravjibh u 
Ashabhai   Patel   Dabhan 
Taluka Nadiad

65) Order No  TNC/VCT/SR/21 V
WS/9239 dt the 24th Octobei 
1974 in the case oi Dihvibhu 
Bhaialbhai

0) Order No VCT/R8/7(3) dt the 
14th October 1974 m the case 
of  Raja bhai Maragbhai  Shah 
Jamnagar

67) Order No Land (2) (C) 500 dated 
the 23rd Sêeuber W74 In the

case oi Valla bbnpa  Industries 
Veraval, District Junagadh

68) Oder No Land 2MO 38*6 dt 
the 5th October, 1974 in the case 
of J Export Industries Juna 
gadh

(69) Order No Vacant  Land  case 
No 23 dated  the Slot August 
1974 m the case of M/e. Petidat
Oil Cake Industries. Dheraji

(70) Order No  Vacant Land  case 
No 42 dt the 31st AugJs* 1074 
In the case  of Smt JTayaben 
Narnbhai Patel Upleta

(71) Order No Vacant Land case No 
43 dt the 26th September, 1974 
m  the case of M/s. MarnU 
Abreshive Industries. Upleta

(72) Order  No LND/I/WS/2179/74 
dated the 22nd AurusI 1974 lr 
the case of Rhagyodaya Cotton 
Ginning and Pressing Factory, 
Dharangadhra Distt Surendra 
nagar

(73) Order No VCT/W/3438 dt the 
7th October, 1974 m the case Of 
M/s Wellknown Engineering  
Foundary Surendranagar

(74) Ordtr No VCT/W/ 4W d+ the 
lflth October  1974 in the case j 
of Bhagyodav  Ceramic Indus j 
tnes Surendranagar

(75) Order No  Jamin 127774 dt 
the 19th October  1974 *n the  
case of unbhar  Raghavbhai * 
Tcthabhai Betad

(76) Older  No  B PVCT281 /74 
dt 27th August 1974 m the case 
of  Shn  Narottam  alyanji 
Thacker and others

(77) Order  No  Bhumi/VCT/3401 
dt the 26th August 1974  m 
the case of Bhanu  Industries 
Broach

(78) Order No Bhumi VCT rO0 dt 
the 6th Seotw**. 194 m the 
case of Shn ftuptdrjf  Shana* 
hhai Uber  Taiftka fcarfbttsar* 
Dwtt Broach



fW Order No. I*i?dNA WSI211 
August, 174 in the 

,   : eaa* of Agro Alloys  Manufao 
Uirinf Co,? Mebsana,

(8) Order No. LNDNA241 dt. 
the 2th August, 174 in  the 
case of Manilal NathaJaL Pate! 
and  others,  Uniha  Taluka, 
Siddhpur.

(81) Order No. LNfDNA WS 2372 dt. 
21st August, 174 in the case of 
Saraswati gahakar Corporation.

(82) Order  No.  LNDNAWS24 
dt. the th September 174 in 
the case of Mehsana Taluka 
Coop. Cotton Sales Ginning and 
Pressing Soc. Mehsana.

(8:) Order  No.  LND NA   13  dt. 
8th September, 174 in the case 
of Gajanan Engineering Works 
 Gajanan Tubewell Co. Una, 
Taluka Sidhpur.

(84) Order No. LNDNAW3-2  dt. 
the 17th September, 174 in the 
casce of Shri Mohanbhai  Ray- 
chandbhai  others.

(8) Order  No.  LNDNAWS28 
dt. the 28th  September, 174 
in the case of Shri Tribhovandas 
Duwarkadas  others.

(ii) A statement (Hindi and English 
versions) showing (i) reasons for de­
lay in laying the above Orders and 
(ii) for not laying the Hindi versions 
thereof.

fPlaced  in  Library.  See No. LT 
71741.

14 37 hrs.

PERSONAL EXPLANATION BY 
MINISTER

THE MINISTER WITHOUT PORT­
FOLIO (SHRI UMA SHANKAR D1K- 
SHTT)Sir,....

: M   ( * m  )  .-
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The MINISTER WITHOUT PORT- 
FOLIO (SHRI UMA SHANKAR DIK- 
SHIT): Mr. Deputy Speaker, Sir, vith 
your permission I wish to explain the 
correct positio: regarding allegations
made against me in this House by 
Shri Madhu Limaye on 2nd Decem­
ber,   174.  The  allegations  are 
baseless and incorrect.  Shri Madhu 
Limaye alleged that I hai demanded 
a sum of money from the Chairman of 
British India Corporation, that 1 made 
an approach to Smt. Bajoria, that a 
sum of Rs. It) lakhs in black was hand- 
ea over by Shri P. C. Jain of BIC to 
the Congress Leader” and that some 
money had also been  sent for  the 
Congress Party in response to a call 
made by me. Shri Maahu Limaye also 
insinuated that as a conloeration for 
such payments I influenced the Gov­
ernment at Indias attitude to  the 
question of extension of ' tenure of 
certain officers of the British  India 
Corporation.

Sir, it is totally untrue that I had 
contacted the Chairman of the BIC or 
Smt. Bajoria at any tftae for  any 
donation In any capacity or that any 
sum of money had een paid In res­
ponse to a call from «ne. Car have I 
at any stage nought to Jnftuenee the


